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BY CIRWLATION

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENGH
ALLAHABAD,

Dated: Allahabad, the l8th day of July, 2001,
Coram: Hon'ple s BN Dayal, A .M,
Hon'ble My, Rafiq Uddin, J.M.

2. The Divisional Railway Manager,
Northern Railway, Moradabad Division,
Morddabad,

3. The Divisional Jecurity CCIIID'I:LSuJ_Uner
Northern Railway, lloradab ad Division,

Moradabad,
(By Advocete: Sri G. P, Agaiwal)

Versus

1. Hoop Chandra Shama,
aged aboaut 33 years,
Son of Sri Kaluy Ham aha.tma
/o Quarter No. P-6-H,
Down Hailway Colony, Dehradun.

2. Gulveer Teotia aged about 32 years,
Son of Sypi Shyamnia Teotia,
/o Quarter No. Wi=16-F, R,p,F, Lines,
Line Par, Mozadab ad,

* + « « Qoposite Partjes
(Applicants in O )

ARISING QUT OF
ORIGINAL APPLICATION NO, 1113 OF 1999

R.C. Shama * sl v e ApDldicant's
Versus
\Q/Union of Indi and others * + + . . HRespondents.

Hevlslonlsts(hESDDHdents
in CA)

s




_ORDER

(By Hgn'bleMnr. S.Dayal, A1)

This application for review of order dated

21,11.2000, passed in OA No, 1113 of 1999, has been
considered by us under Rule 17 (3) of Central

Administrative Tribunals Rul es of Procedure,
by circulation.

1987,

2% This Review “Application seeks the review

of the order on the ground that certain new facts

aI€ required to be placed before us, as they were

not within the knowledge of the competent authority

at the relevant time apnd they could not be Supplied

to the contesting advocete and could not be brought

before the Division Bench of this Tribunal, resulting

in the passage of the order dated 21.11, 2000.

3% The facts which are Sowght to be brought

before us do not belong to the category of new and
important matter or evidence which after the exercise

Of due deligence was not within the knowl edge or

could not be produced by the applicants, in review,

dt the time the order was passed.

4.,

This would al so not cane in the category
of any

other sufficient Teason, because such 3

reason has Lto be of the nature of d

iscovery of
new fact or

€Lror apparent on the face of record,

l
=

This Bgnch becomes functugys officio after
Passing an order on merit.

The review Jurisdiction
pemits the Bench to consider the matter only for

the limited purpose mentioned in the pPrevious paras,

We, therefore, find no merit in the Keview Application
and the same is dismissed,
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